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IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/SPECIAL CIVIL APPLICATION NO.  21808 of 2023

================================================================
VINODKUMAR MAHASUKHBHAI THAKER 

Versus
M/S KURLON LIMITED 

================================================================
Appearance:
MR PERCY KAVINA, SENIOR COUNSEL with MR VISHAL J DAVE(6515) for
the Petitioner(s) No. 1
MS. HIRAL U MEHTA(7003) for the Petitioner(s) No. 1
NIPUN SINGHVI(9653) for the Petitioner(s) No. 1
 for the Respondent(s) No. 1,2,3
================================================================

CORAM:HONOURABLE MR. JUSTICE M. R. MENGDEY
 

Date : 26/12/2023
 

ORAL ORDER

1. The present petition has been filed by the petitioner

challenging the order dated 22.12.2023 passed by the

NCLT, Ahmedabad in CP(IB) No. 195 of 2019. 

2. Learned Senior Counsel Mr. Percy Kavina states at the

bar that against the said order the petitioner has a

remedy available with NCLAT.  However, because of

winter vacation, NCLAT is not available and there is

no vacation bench working.  He states that he shall

file  appropriate  proceedings  before  NCLAT  by

03.01.2024.  
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3. In that view of the matter only with a view to see

that the petitioner is not non-suited only because of

non-availability of the NCLAT, NOTICE returnable on

JANUARY 5, 2024. 

4. There shall be ad-interim relief in terms of paragraph

15.(B) till the next returnable date. 

5. It is needless to say that this Court has not gone into

the merits of the matter. 

6. Direct service permitted TODAY.

Sd/-
(M. R. MENGDEY, J) 

CAROLINE
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